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11‘20.1.9L We have heard Mr. X.N.P_rida learned counsel for

the Petitinner and Mr, R.C.Rath learned Standing Counsel
Hearinc 1is concluded,dudgment is dictated and proncounced
in the open court vide separate shests attached to +te

record .ERug,In O.A. 252 of 1990.Thus, the application

is accordin ly disvosed of, No costs. ZL
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Vice-Chairman

Membe  (Admn)




